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LEGISLATIVE AS.SEMBLY , 
ThuTsday, 24th January, 1946 . 

The _~ e l  met in the Assembly Chamber of thl? Council House at EleveJ:. 
.of the Clock. 

MESSAGE FROM IDS EXCELLENCY THE GOVERNOR, GENERAL 
Secretary Of the Aaaembly: The following Message has beon received fro11' 

His Excellency the Governor General:' , ' 
• "Order 

Whereas' Sir ~ a ee Jehangir, Bart., G.B.E., ~. .I. .  -M.l.J.A., ha, 
resiglled the office of Chai"rm:an of the Legislative A:'et:nblJ/; , 

, Now, therefol'e, in pursuance of the proviSions of Snb-rule (2) of Rule 8 01 
the Indian LegiBlQ.Jtive Rules, 1, Arohibald Perci,,,Jl, Visoount Wa.vell, heTeby 
473point Lt.-Colonel 'Dr. J. ·C: Chatterjee, M.L.A., to be Chairman of the Legis-
latit'e AS8embly with effect from: the 1l10rnil1g of Thur8day, the 24th January, 
1946. . 

(Signed) W AVELL, 
Viceroy and Govemar-GeReral. 

NEW DELHI; 

The 23rd January, 1946. 

[Lt."Col. Dr. J. C. Chatterjee (Nominated Non-Official) then occupied the Chair] 
Mr. Ohalmwi (Lt.Col. Dr. J. C. Chatterjee): .Honourable Members desir-

ing to take the' oath ·or make. the affirmation of allegiance to the Crown will· 
do so now in the manner prescribed. 

i 

MEMBERS SWORN: 
Sir Kenneth Grant Mitchell, C.I.E., M.L.A .. {Government of India: Nomi-

nated Officiel); 
Raja Sir Soiyid Ahmad AJi Khan Alvi. M.L.A .. (Nominated Non-Official) . . 
Mr. Ohairman: I will first take up the adjournment motions. 
Diwan Ohaman Lall (West PU,njab: Non-Muhammadan): May I know as 

to when Sir Kenneth Mitchell was nominated? Was he nominated' this 
orn ~g  . 

Mr. Oha1rman: I have no information. Will the Leader of ·the House say. 
when Sir Kenneth Mitchell was nominated? 
$' The Jlonourable Sir Bdwa.rd.Benth&1l (Leader of the House): He was 
nominated this morning in place of another official. 

Prof. :1'. G. Kanga (Guntur cum Nellore,: Non-Muhammadan Rurnl): When 
was it gazetted? Is it not necessary that it should be done before? 

The Honourable Sir Bdward BenthaU: No, Sir. 
ntwan Ohaman Lall: That was done in order to swell the number of votes 

on the 'other side. 
The Honourable Sir Bdward BenthaU: It was done in anticipation of a 

debate this afternoon. . 
Prof. :1'. G. Banga: Is he not nominated in place of Mr. Krishnamoorthi? 
Seth GovJnd Daa (Central Provinces Hindi Divisions: Non-Muhammadan}: 

When did Mr. Krishnamoorthi resign? • -. 'The Honourable Sir B4wa.r4 Benthall: Yesterday. 
r a.ra~ O ~ndra BOle ( al~ tta: ,Non-Muhammadan Urban): May I 

know' whether he was forced ~o resign? 
( lms ') 
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Dlwan. Ohaman, Lall: May I also enquire whether you have any intimation 

010 far that Mr. Krishnamoorthi has resigned . his: 'Beat in the Legislative 
Assembly, and whether you have been informed that the vacancy has been. 
filled up? Further, whether the. Honourable Member is entitled to take his 
()ath before the nominat!on is gazetted? 

Mr. Ohairman: I have not been informed, but I do not think the question 
. arises. 

Prof. N. G. Ranga: Why no~  
I' 

Mr. OhalrDl'&n:' It is not ne('essary t.h,at the Chairman' should be informed 
'of the nominlftion of any' particular Member. 

Prof. N. G. :aanga: Was· the office informed? 
Sir Geol'je Spence (Secretary, Legislative Depmotment): Copies of the noti-

ncations have been ·sent to the office of the Legislative Assembly in the. 
<>rdinary course. 

Prof. N. G. Ra.!lIa: We are not able to follow you, 
Mr. Ohairman: I do not think the House would like me to prolong a dis-

~ on of this kind. Nomination is a matter for the Governor General and 
.as we have just been informed, the necessary pre!iminaries have been given • 
~ e t. to, and I think it. is futile to pursue this matter. ' 

Seth Govtnd Daa: Mr. Krishnamoorthi has resigned because Government 
have not full faith in him. 

Mr. O~a r an: I have no information at oe ~r. I do not think that· this 
matter arises. I will now take up the adjournment motions. 

The .Honourable Sir Edward Benthall: ~ suggestion is completely 
inaccurate. 

Prof. N. G. R&Dga:' Only they have. 'more faith in a: white man. 

MOTION ~O  ADJOURNMENT 
FAILURE TO CARRY oeT ASSURANCE 1'e RAIL-ROAD CO-ORDINATION SCHEME • . Mr. Ohairman: I will now take up the adjournment motions. The first 

motion that is before me today is by the Honourable Mr. Mohan Lal Saksena 
who says that "I hereby give notice of my intention to a,sk for leave to a~ 
a motion for the adjournment of the business of the Legis!ative Assembly for 
the purpose of diSCUSSing, a definite ~atter of urgent public importance, namely, 
to censure the Government for not carrying out the assurance given by the 
HO!1(\urable the War ran~port Mllmber, Sir Edward Benthall, to the Legislative 
Assemhly on 12th April, 1945, in executing the rail road co-ordination Scheme". 

Mr. Abdur Rahman SIddiqi (Calcutta and Subqrbs: Muhammadan Ur an~ 
May I rise to a point of order? The agenda paper mentions only two items: 
()ne, taking of oath, and the other, elect jon of President. Where are these 
#\djournrnent motions? .. . 

)lr. Ohairman: Under Standing Order 21 they. are taken up automatically. 
It is not necessary to have them entered on the agenda. 

Mr .. ,Abdur Rahman Siddiqi: Even on nn important day like today? 
JIr. Ohairman: I have given my ruling. . 
I have already read out the adjournment motion sent in by the Honour-

able Mr. Mohan Lal Saksena. I would like to hear him on the question. 
sim Mohan Lal Sabana (Lucknow Division: Non-Muhammadan Rural): 

As Honourable Members are aware, Sir Edward Benthall made a speech on 
the 12th of April 1945 before this House, he gave definite a$surances. and 
on the basis 'of that B demand of 82 lalchs which had been formerly voted down 
was granted. But after that in my province 8S well a8 in' otber provinces, 
the assurances have not been carried out. Neither have the bUB-owners been 
consulted, and in the matter of appointment of promoters most of them have 
not been taken from amongst them; outsiders were imported. Either they 
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were granted fresh per~ t  or those persons have been appointed promoters 
who had nothing to do ·-with the motor trade. Then, Sir, dominant portion of 

. ihe I\hare capital was .~l1otted to the !{ailway.s and in my pro~ noe. the share 
capital al!otted to operators was only 34 per.cent. ~ot er. thing 18 t a~ the 
representatives of the people, were not oonsulted espeCIally lD those prOVlDoes 
where Section 93 regime works; we know that these authorities have worked 
the scheme in their own way irrespective of the convenience of the public or 
t~ interests of the bus-owners . 

. Then one thing more. The Honourable 'Member had given an assurance 
that this scheme woulq not be pushed through, and that it would be worked 
over u number of years and it required patience, consultation and co-ordina-
tion. But nothing has been done. On the contrary an Ord,inance was enacted. 
on the 1st S,eptember 1945 to arm the Executive with ll..()wers so that these 

.operators may be coerced into joining these companies. "Then agaih assurance 
was given that ca.pitalist.s would not be !tHowed to come in, but we find that 
capituIists have been allowed to come in not only as promoters but they have-
been allowed to take 15 per cent of the share ca.pital. 'I'hey a.re to take 15 per 
cent; Looal Government 5 per cent and railways 45 per cent. 

These are the points which I place before the .House and this is urgent· 
~e a e notices have been given to the operators terminating their permits. 
and by the 15th' or 16th February this scheme is going to be st8ol'ted. 

Dr. Sir Zia Uddin .Ahmad (United Provinces Southern Divisions: Munam-
madan Rural): On a point of order. A speech ought to be allowed only at the 
time when the motion has been admitted. . 

JIr. Ohalrman: Will the Honourable Member be brief? 
Shri MOO&l1 La! Saksena: 1 have given the reasons that this ~e e is being 

rushed aud forced and the interests of the bus-owners are being saorificed. 
IIr .. Ohatrm&Ji: Will the Honourable Member in oharge e1l>lain the position? 
"r4i Honourable Sir Edward Benthall (Member for Railways and War 

Transport): The Honourable Mover is correct that I gave certain assuranoes 
and I gave an undertaking that I would e~p the House informed of pro .. 
gress. In pursuance of that undertaking I placed on the table a white paper 
and a progress report to show what the Government had done since. I main-
tain that there has been no change of policy and no . deviation from '0\11" 

. undertaking. Most 6f the points which my honourable friend has mentioned. 
are matters for the Provincial Government -within whose sphere road ttansport 
comes, via., consultation with the bus-own'ets and the question of promoters 
in particular. As regards the predominant share of the railways the position 
is as we have said in the white paper and on the fioor' of the House. As 
regards the Ordinance. it reduces the chances of coercion. That is a statement 
of fact and I have no qualms about any failure to adher!! to what we said .• I 
did give the House an assuranoe that we would welcome an opportunity for 
discussion. I am J>erfectly willing, if the House wishes, that we should dis-
cuss it this afte-moon t'lr at any other opportunity that may occur later. 

JIr. OhalrmaD: In view of what the Honourable Member in charge has said, 
does the honourable mover of this adjournment still desire "to press it? 

Bhrl Mohan La! Bu.ena: Yes, Sir. If the Hohourable Member allows a 
discussion on the white paper, then I am prepared to withdraw it. 

The Honourable Sir Bdward B8Ilthali: I think' it should be discussed either 
on the adjounlment motion or on the discussion on the Railway Budget. 

slirl Mohan LaJ. Sak8ena: The Railway BQdget will come off very late. As 
I have informed the House the scheme is going to be enforced by the 15th 
Febmarv. We want an opportunity before that. 

B1r Mohammad Yamin Kha.11 (Agra Division: M:~ a ad n Rural): I think 
a date should be allotted before the Railway Budget because that Budget has 
many other things mixed up with it' and this is a big question. We should 
be allowed one full day. 



158 LEGISLATIVE ASSEMBI.Y [24TH ;JAN. 194& . 

'rD.e Honourable Sir Edward Benthall: We have a .very bUsy programme in 
~  Session. I place myself entirely in the hands of the House a& to when 
we discuss it, but·I do not think we can allot a day ... 

1Ir. 0ha1rmaD: In view of the fact that the Honourable Member has. no-
serious objection to its being taken up today, is it your wish 1i<? press the motion 'I 
Shri Kohan Lal Sak8ena: Yes.' . 

1Ir. Ohairman: I consider that this motion is in order and I admit it.· I 
am unable, as the House will a.ppreciate, to fix a time as we have more 
important business .. The time had better be fixed by the Pl'e!!ident when he 
has taken his seat, which, I think, will be after lunch tOday. If it is con-
venient to the House, .~ 'will admit the motion but I will not fix' the time-
when we shall discuss it.' . 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR PLANNING 
AND DEVELOPMENT DEPARTMENT 

1Ir. Ob8mnan: The next. item is the further consideration of the following 
motion .moved by the ~ono ra le Sir _Edward Benthall on· the 23rd January, • 
194e. VIS.: 
"That ihill Aaaembly do proceed to elect, in such manner as may be approved by the-

Honourable tpe Chairman,' ten non-official members to serve on the Stancling Committee fo1' 
the Department of Planning and Develol'men& fOI' the rest of the current financial year 
and the 'whole of the next financial year, 1946-47." . 

. The Bonoura.ltle Sir Ardeshi1' Dalal (Member f9r Planning and Develop-
ment): I regret I was not present at the House yesterday when the Honour-
able the Leader of the House· moved this motion' because I was-called' away 
to a very important committee on which members from all over India. e~e

summoned. I understand that my honourable friend, Mr. Manu Subedar, 
raised some queries in connection with this motion, which I shall be very happy 
to answer today. He seem!> to be under a serious 'misapprehension regarding. 
the duties and functions of the Policy Committees and he seems to think tha.t 
the Standing Committee of this House is . placed in -a 'pQ8ition of subordination. 
to the Policy ·Committees. As a matter of fact it is nothing of the sort. The-
General Policy Committee and the Industries Policy Committee meet-
ings were summoned in October 1945. This Standing Committee of 
my Department was constituted last April and its meeting was summoned 
before the House orose in A pri!. aetween April and August. I was out of 
·Indin. After f returned another meeting of the Standing Committee was· 
summoned in September. although it was only a few days before the Assembly 
was disso!ved. So it,is not correct on the ..part of my honourable friend to 
say that the meetings were not summoned frequently. On the other hand 
there has been only one meeting of the Policy Committee summoned during 
the year. The Polia,' Committee does not, 8S my. honourable (riend seems 
to . think. plan .or advise us on the matter of planning in such a detailed manlier 
as he imagines. The policy of the Government with .regard to planning and 
development' Is placed before the Policy Committee and -there is a general' 
discussion on the subject at the o~ ttee. All the proceeliings of the 
Policy Committees are open to the Members of this House and they a.re 
specifically Bent to the MemberS of the Standing Committee. As a matter 
of fact no Member of the Standing Committee has raised any objection' on this 
~o nd .. I hope, therefore. that my honourable friend ..... 
Mr. Kanu Subedar (fndian Merchants' Chamber and Bureau: Indian 

Commerce): What about reconstruction? 

The Honourable Sir Ardeahlr Dalal: That is a Committee of the Cab-inet· 
itself. It is a. Committee of the Executive Government. 

Mr. Kanu Subeda.r: The Provincial members and States' members are there. 
The Honourable Sir Ardeab1r Dalal: No, not on the Reconstruction Com-

mittee. That is again a appr~ e 1. on. I hope, therefore, that my lionour-
able friend' is satisfied with this explanation. 
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Kr Manu SUbedar: What about the circulation of papers? . I ,wlderstand. 
that p'apers were not given to the Me~ e  of th? Standing d ~or  o~
mittee for the Planning epart ~nt w,hlch .were gtven ~to the e o~ tr ~lon. 
Committee 8S el~ IlS to the l)ohcy ComHuttee. We want full ellculatlOn. 
It is a. question of the dignity of this House. This <?ught to be the p~ra o nt  
and the lust body .advising this Government before they. take a t~on. My 
submission is that the papers submitted to the Reconstruction Commlttee and. 
to the Policy Committee have not beep given to the Members of the Stf!,nding. 
Advisory Committee. 

The HODourabie Sir Ardellbir Dalal: No papers of this kind were submitted, 
. to the Policy Committee at all. The Heconstruction Committee of which the· 
Honourable Member is talking is something entirely different. It is the Exe-· 
cutive Committee of the Cabinet and naturally papers are submitted to it all 
of which cannot be submitted to the Standing Committee under the rules 8S· 
laid down and discussed only the other day anu passed. Therefore there is 
nothing on which I can see that ~ e Honourable Member cun have ~ grie,!e.nce. 

Prot ••• G. BaIlga (Guntur cum. Neilore : NOll-Muhammudlll1 Hural): When 
this Standing Committee makes its recommendations to the Government, the 
Government should be prep"ared to inform the members of the Standing Com-
mittee what action has been taken on any of the l'ecommendations or all the· 
recommendations of that Committee. In fact there were two meetings of that 
committee so far as I remember and in regard to the second meeting I do not 
know whether the proceedings of that meeting have been communicated to alL 
the members of that committee and I do not know when those proceedings are 
going to be communicated • and if they have been commulllcated already, I 
have not received' them. My suggestion is that in. regard to every oQe of the 
suggestiolls made by this Committee, the 'action taken by Government or-
proposed to be taken by. Government might also be communicated to the 
members of the Committee. 
Sri M. Ananthasayanam A.yyangu (Madras ceded Districts and Chittoor: 

Non-Muhammadan Hural): And Members of the House. 

Dr. Sir Zia t1dc:llD .Ahmad (United Provinces Southern· Divisions: Muham-
madan Rural): Sir, there are some important questions of policy on which, I 
be!ieve, the opinion' of the House ought to be taken. ·before any expellditure 
is incurred. '1 take only one illustration, that is, the questiOli of air service. 
I undergtund that air service in India is under contemplation. They have to· 
decide whether it should bE> rUI!... hy the Government like the Railways 
or whetb(Jr it should be handed over to certain companies. If they Bra 
to .be Imlld.ecl over to certain companies, on what conditions. Before any 
expenditure is sanctioned on this, p.articular question, I think the Finance Com-
mittee will be in great difficulty whether to vote or not _on this issue before-
taking the opinion of the House. Therefore it seems desirable that on any 
question of policy which involves large expenditure the opinion of the House 
should be taken before any expenditure is incurred. 
Mr. Chairman: The question is: 
"That this Assembly do pl'ocped to elect, in such manner as may be. approved by the-

Honourable the Chairman, teri non-officilll members to· serve on the Standing Oommittee for 
the Department of Pla.nning and Development for the rest of the cnrrent financial year' 
and the whole of the next financial year, 1946-47." 

The motion was adopted .• 

Mr. Chairman: I have to inform Honourable Members that. for the purpose' 
of election of Members to the Standing Committee for the Planning and Deve-
lopment Depart.ment, the Notice Office will be open to receive nominations 
npto 12 noon on Wednesday; the 30th 'January, and that the election, if nec.es-
sary, will be held on Thursday, the 7th February.  The election, which will' 
be conducted in accordance with the . Regulations for holding of elections by 
means of the single transferable vote, l~a held in the Assistant Seoretary '8 
room in the Council House, between the houra'loof 10-80 A.M. and 1 p.i. 



ELECTION. OF THE PHESIDENT 
1Ir. Ohairman: In a ordan ~ with the provisions of rule 5A of the Itidian. 

Legislative Rules, the House will now proceed to elect a President by ballot. 
In compliance ~  the provisions ?f ~ r le (8) of that rule, I have tc> 
announce t(f H?noutltble Members that two nomination papers duly filled in 
hal-e been receIved on behalf of Mr. G. V. Mavalankar ana one nomination. 
paper duly filled in has been received on behalf of Sir CowasjeeJehangir. 

The names of the proposers and seconders of Mr. Mavalankar are as. 
follows:. . 

Praposers 

Seronders 

The numlls of the proposer Bud 
follows: 

rahri &rat Chandra Bose. 

't 1rIr. Kanu Subeciar. -

. .£ Shri Satya Narayan ~~ 

LShri Sri Parlraaa. 
seconder of Sir Cowasjee Jehangir are as.· 

. Proper • Nawabzada Liaquat Ali Khan. 

Seeonder . SYed Ghulam Bhik Nairang. 

Honourable. Members wi!l now come up to the table and take the ballot 
papers .from the Secretary in the .order in which I call their names. 1.'.> 
preserve the. secrecy .Qf the ballot; I would invite Honourable Members, on 
taking the ballot papers to proceed to thesInall room behind the Chair, record 
their votes at the table in that room, fold the papers, return to the Secretary's. 
table by the left of the Chair and drop the voting papers in the bal!ot box on 
the Secretary's table. 

Dlwan O.u.mlD ~ (West Punjab: Non-Muhammadan) l Sir, I would like 
to know· whether any time has been fixed for closing the election. We know 
when the election begins but when does it close? Does it go on throughout the-
day and does it continue on the succeeding day also? No notice has been 
given to us that the election will be c!osed at a particular time. I would like 
to know what the position of the ~ e ent is in regard to the continuance 
of the election. . 

JIr. Ohalrman: The answer to the Honourable Member's query is that we 
proceed now and we go on till the election is finished. 

Diwan Chama La1l: How can the election be finished unless we know how 
long the election will go on. Voting may go on for the whole day and voting 
may'continue later on too. You do not say when the voting is to··close. You 
have given no time for the voting to close. How can you say that the elec-
tion will go on? The election may go on for a whole month like this. I 
want to know what the actual position is in ~gard to this matter. 

. Mr. Ohalnnan:. Surely the Honourable Member has been in this House on 
many occasiQns. T!l.e actual position is that Honourable Members will eome. 
up as I call out iheir names and I have described the procedure which they 
will adopt and surely my Honourable friend knows as a practical man thai 
this is the best possible thing to do and the voting will now take place as it 
has taken place on so many occasions before and I do not see any reason why 
it ,should continue another day. 

1Ir. ' •• Aaaf AU (Delhi: General): Sir, I would ·like to say one . word. You 
say you will call out the nA.mes and pursue the procedure you have outlined. 
But those who are not present in the House dlay tum up later on in th" 
day and they have 'a right to be here and they have a right to vote. You 
have got to say when you are going to close the election .. Otherwise the 
election goes on . and on and on. 

1Ir. Ohamnan: I think that hi a perfectly clear issue. If there is a certain 
business before the House and due notice has ~een given, it is the duty of 
Honourable Members to be present' at the time. If an Honourable Member 

. ( 160 ) 
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-does not come when he has to put a question, he missel!! his opportunity of 
.asking the question or if it is a resolution and .the ono ~a le -Member who 
has given notice of it is not present he loses his opportumty. Exactly the. 
same proced ure will now be adopted.. Honourable . Members ~  ootne up 
when they fire called 1l.nd if an HOJiouruble Member IS not present. I~ the o~ e 
when his name is called I very much regret that. he will'illose hiS opportumty 
·of casting his vote. 

Dlwan Chaman Lall: If I want some time to make up my mind, is there 
.any rule to' prevent me-from having it? 

Mr. ChairDuul: The HORouruble ~ e er is, I Imow, a man' of decision and 
I am sure he will makeup his mind without much time. I have given my 
ruling. The election will now proceed . 

. Diwan Chaman Lall: The ruling only relates to the fact that whe? you 
'(lall the name of any rneluber and he does not happen to be present.In his 
'seat, he .{orfeits his right to take part in the ballot. 

Mr. Chairman: Unless of cmm;e he comes in before the ballot bbx is closed. 
'The bnllot will be closed_ when the ktst -of the names has been called out. 

Diw&n Cham an Lall: Granted; but the rule does not relate to the faot that 
'once an Honourable Member has taken the ballot paper he may take the rest of 
-the day to make up his mind whether to cast· his vote or not. 

lIlr. Chairman: If an Honourable Member cannot make up his mind at the 
Tight moment. I regret it i.s his misfortune. I will not allow any further discus-
sion, but Honourable Members will appreciate th", fact that I am not prepared 
to depart :from the practice which has been followed for so long a period 8.nd 
which to my mind is perfectly clear. I shall call out the names of Honoursble 
Members and they will kindly record their vote as I have directed. 

Kr .•. Asaf Ali: On a point of order: I reserve to myself the right to 
.protest against this election at any time and take objeCtion to it on the ground 
which I have raised today on the floor of the House. -

Mr. Chairman: If that is the Honourable Member's wish, he can do 8.S he 
likes, but I have now laid down the procedure that will be followed, and thai is 
.~ e procedure which has always been followed in this House. 

Dlwan Chaman Lall: On a point of order; may I know whether it is not 8. 
:fact that the procedure regarding this election is not to be chosen oy you or by' 
.any rules made by you? The procedure is laid down in the rules. Youc8.nnot 
-alter the procedure laid down in the ruleR; and the point raised by my honour-
able friend is ·this: is there any rule under which you are going to proceed now 
and lay 'down that if an Honourable Member does not happen to be in his seat 
he shall forL,eit his right to a ballot; secoQdly, whether it is within your right to 
ask an Honourable Member to cast his vote and hand in the p8.per immedi8.tely 
be receives the ballot paper. . . . 

lIr. Chairman: 1 a~ .not making any new rule. I quite understand the 
point you have raised. I am merely carrying out what has been established-
here by practice and what anyone, taking a commonsense view of this matter 
will do.· • 

Dlwan Cbam.an Lall: Common sense is very uncommon in this House. 
Mr. Chairm&n:. I quite agree. Order, order. .1 

[The names of Honourable Members were then ~lled out by the a r ~n.~ 
, (As the Ballot was proceedmg) 

. Shri ~ :r.I Saklena (Lucknow Division: Non-Muhammadan Rural) : 
SIr, on 8. POlllt of orde.r . . . . . . 
Mr.~: No point of order can now be allowed.' 'I will not allow any 

further lllterruptlOn. ". 
(Ballot continuing) 

Kr. Ch8lrman: The Honourable Sir ArdeshirDalal. 
The ~ 1I1'a le Sir Artleah1r Dalal (Member for Planning and Development): 

t do not Wlsh to record my vote. Sir.. . 
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(Ballot continuing) 

~. Ohalrm&n: Col. Himmatsinhji. . 
,001. Kumar 8hrl B1mmataiDhji (Nominated Non-Official): .~ r  with ~o r 

;permission, I do not wish to vote. 
(The Ballot was concluded and the Votes were' tha·n counted by tM Chairman.) 

JIr. Ohairman: fhe result of the voting ie·that Mr. G. V. ~I alan .ar hall . 
secured 66 votes and Sir Cowasjee J ehangir hassecurea 68 votes. r, therefore, 
-declare Mr. G. V. Mavalankar to be duly elected by the Legislative Assemoll 
as its President. All that ie necessary now is to secute the approval"" of mi 
Excellency the Governor General required by sub-se(ltion (1) of section 680 of 
the Governnlent of India Act,. as set o~t in the Ninth Scqedule to the Govern-
ment of India ~ t  1985. In order that the requisite approval may be obtained 

.. and communicated to the House, the House l~ re-assemble' at half past two 
..of the Clock to-day, until which time the House stands ad ~ rned. 

The Assembly then adjournedfor.Lunch till Half Past Two of the Clock. 

The Assembly. re-assembled after Lunch at Half Past Two of the Clock, 
:'Mr. Chairman (Lt.-Col. Dr. J .. C. Chatterjee) in' the Chair. 

MOTION FOR ADJOURNMENT 
FAILURE TO C.\IUU· OUT "\.SSURANCE rv HAIL-HoAD CO'-ORDINA'fION SCHEME 

Mr ••• As&! .Ali (Delhi: General): Mr. Chairman, you admitted an adjourn-
ment motion this morning. I now move that that adjournment o~ on may 
stand over, till the 29th Il1stum. 1 hope the 'Government will agree to my 
,motion. . 

The Bono1l1'able Sir Bdward Benthall (Member for Railways and War Trans-
JlOrt) : 1 am in perfect agreement but I just question whether that is not a 
matter for the President when he takes the Chair. 

Sri K. AnaDthaaayanam Ayyangar (~.Jadra  ceded Distril'ts and Chittoor: 
Non-Muhammadan Rural): It is a matter for whoever is in' the Chair le~.~ e 
'lDotion, is made. . 

.The Honourable Sir Edward Benthall: I am perfectly agreea.ble .on e ~l  
-of Government to take up the adjournment motion on the next day, ,that is, 
"Tuesday. 

Mr. OhaIrmaD: That being so, I waive the urgency and agree tllat the. 
·adjournment motion be taken on t ~ 29th at such time as the Honourable the 
President may direct.' • 

ELECTION OF THE PRESIDENT-contd. 
JII'. OhalrmUl.:. I have received }It Me~age from His 'Excellency the 'Gover-

1l0r General .. The· Message is as follows : 
. "IffpurBuance of the prO'DiBions of Bub-Bection (1) of Bection 000 of t ~ 

Government of India Act, aB 'Bet out in the Ninth Boh-edule to the GOllemment 
.of btdia .4ct, 1985, I, Archibald Percival, ViBoount Wa",ell, hereby signify that 
I approve the election by the LegiBlatille ABBem'bly of Mr. GaneBh VaBudeo 
Mavalankar aB PreBident. of the saicl ASBembly, 

NBW DEY,BI; 

'The' ~rd ,Tanlwry. 1946. 

(Sd.) WAVELL, 
GOtIeTnor General. It 

, I 
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Before I ask the Honourable Mr. Mavalankar j;o take the Chair, I would. very 
much like to say just a few words to congratUlate ~ ~t warmly on his el~ 
tion to the exalted office of'the .President of the eg latI~e Assembly of Indw.. 
It is an office which any man may be proud oiand we feel that not only Mr. 
Mavalankar has great reason to be proud of the choice of . this House but. ~l o 
that the House itself can well be proud that a IIlan of hIS undoubted abIlity. 
eminence and high-mindedness has been elected to this high office. Mr. 
Mavalankar has not been in ,this House for very long, but that does not show 
that he is in any way a stranger to us. He comes to this o~ e ~ occupy the 
exalted office of its President with a great record of work behmd hIm, a record 
of eminence and of d t n ~ on. A leading member of the bar of the Bombay 
High Court where he 'has distinguisoed himself for many years and in many 
ways, he has also distinguished himself by his work as President of the Legisla. 
tive Assembly of Bombay, of which he had been President since 1937. That 
fits him I am sure all Honourable Members will agree, to occupy this exalted 
position' with the experience and eminence which such an office re re~ from 
its oceupant. 

While we congratulate him most whole-heartedly, I am sure Honourable 
Members will 'agree that the duties on which Mr. MQTalankar is now about to 
enter are by no means a bed of roses; particularly at this time when our country 
stands at; a critical period, he will have to exercise great patience, and of course 
undoubted judgment, but I also say great patienoe because once he occupies this 
exalted Chair he becomes the custodian of the rights of this House, not of one 
party or of another, but of every party and of every section; and from what I 
have heard of his work and his e nen ~ I feel sure that in his hands the 
interests of this House, ita dignity and its position are fully secured, that every 
Member to whatever party he may belong or wh'atever his position in the House, 
we may look up to him for impartial judgment and as the .. protector of the 
rights of every individual member of this House. 

If I could venture to take a peep into the mind of Mr. Mavalankar, I feel 
that at this time he has not quite the· same feeling of elation and joyfulness 
which his colleagues here feel and will no doubt express, but that at this time 
he must be feeling how great is the burden, how heavy the responsibility which 
he now undertakes. I fee) that e.t this time we ought to pledge to him our 
support because he has been elected President of the whole House and as far as 
I can say I can assure him that such support will be ort o n~ from every 
section of the House who have now elected him to be their PresIdent. I also 
feel that at this tiple he has the !!upport of his countrymen, but he also ou:::ht 
to have their good wishes, their co-operation and above all their prayers that in 
this g~eat work which ~e is now ~nter ng upon he may re ~ e all the strength. 
t~e WIsdom and the gUidance whIch only comes from ProvIdence on high; and 
WIth these words I welcome the Honourable Mr. Mavalankar to the Chair and 
ask him to occupy it. 

[Thereupon Mr. Chairman (Lt.-Col. Dr. J. C. Chatterjee) vacated the Chak 
which was then occupied by Mr. President (The Honourable Mr. G. ~ 
Mavalankar). ] 

. ~e HonoUlable Sir ~d rd Benthall (Leader of the House): Sir, it is my 
pnvllege as Leader of thIS House to offer you the warm congratUlations of Gov-
ernment on your election and confirmation to your high office. No one hus· 
doubts of your eminent qualifications for the arduous and responsible task which, 
has fallen to you. As the Chairman has said, you come to this House with a 
very high reputation on account of your distinguished record as President of the' 
Bombay Legislative Assembly. Sir, you will enter on your duties today with 
goodwill from all sides as the acclamation has shown and you will, I have n() 
doubt at all, carry the confidence of all parties in fulfilling t.he task with impar-
tiality and fairness to all parties and every individual in the House. Sir, I wish 
to assure you of Government's loyal and finn support in upholding the dignitv 
of the Chair and, Sir, I oordially wish you every success. . 
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ShIt 8IrM 0haDdIa Bole (Calcutta: NOD·lt{nbammaciaD Urban): 

Mr. President, in my oap O ~  e.a LaaGer of the Opposition and also on behalf of 
the Congress Party in this Assembly, and, if I may add, on my own behlili AI 
well, I oifer you our heartfelt oongratula.aona on your elevatiou to the Chair. It 
is true, Sir, that you are new W this particular Chair; but you bring with you 
experience of similar d_uties in the Preaidency of Bombay and you bring with 
you reputation for understanding and wisdom, fairness and impartiality. Your 
&er¥icee to the counky have been manifold. You have borne the cross with 
great courage and determination and of the many services you have rendered to 
tlhe OOWltry for the last two decades or more, to my mind, there is nothing more 
coDspicuous than the life you have led. You bring before us an example of a life 
lived for the attainment of the highest ideals-intellectual, political and spiritual. 
I have no doubt" Sir, that you will uphold the great traditions which were 
creatlld by one who was your predeCiessor in the same Chair-, I mean thll lllt~ 
Sbree Vithalbhai Patel. . 

The constituency which has called upon you to enter upon your duties in 
this Assembly, had the uilique honour and privilege of calling upon two worthy 
sons of India in the past-Shri Vithalbhai Patel and Shree Bhulabhai Desai. 
We are pl'Qud of you, Sir; and, ill may add, we are proud that it has been given 
to ~  the Congress Party, to put in the Chair a person whose reputation for 
honesty, integrity and independence can hardly be surpassed. On this occasion 
I cannot forget,-and I hope the House will not take it amiss-that attempts 
ware made to break the convention which had been created several years ago; 
and 1 would like to congratulate the House on its re-establishing the convent jon. 
I shall not detain you or the House any more. Sir, I ~ngrat late you once 
more and I congratulate the House once more. 

·.awablada Llaquat .All Daa (Meerut Division: Muhammadan Rural): 
Mr. President, on Qilhalf of the Muslim e ~e Party I offer you congratulations 
on your election to the high and responsible office of the President of this 
Assembly. Now, Sir, that you have been elected to this office, we hope and 
trust that you will not be infiuenced in any way by ypur party affiliations and 
that ;you will act in an impartial and just manner as the custodian of the rights 
and privileges 01 every section of this Honourable House. 

Sir, the Honourable Leader of the Congress Party has mentioned or referred 
to some convention. I think that it would have been much better if the 
Honourable Member had explained as to what he meant by "well established 
convention" . We who proposed the name of Sir Cowasjee J ehangir for this 
officll did so, because we felt that it should not be the right, the sale right, of 
only the Hindus and Muslims, to occupy this high office. We felt that the 
other minorities also should have an opportunity, if there was a ~a le  a cap-
able Bnd a distinguished Member of this House ,for ......... 

DiwaD ah&mall LaI1 (West Punjab: Non-Muhammadp): And B NolPinated 
Member I 

lIawabiada Llaquat All Khan: M;y Honourable friend says" a Nominated 
- Member". Unfortunately the Parsee community has no door of its own to enter 

this Honourable House. 
An BODoarable _ember: What about Mr. Masani? 
lIawabuda la ~ All Kh&IL: My Honourable friend refers to Mr. :MasE. 

Mr. Masani has entered this House through the votes of those Honourable 
Members here and he is not here as the representative of the Parsee community. 

Dr. G. V. D8Ihmukh (Bombay City: Non-Muhammadan Urban): How did 
Sir Cowaajee Jehangir come to this House last time? 

lIawabiada Liaquat .All llbaD.: Bir, I note that the Honourable Members of 
the Congress Party have scanty regard for any 'other oommunity except their 
own, the Hindus. 

Several BGD01Ir&ble MembtII: Question I 
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lfawabllda Liaquat. All Kb&u: I am sorry, Mr. President, I had no n ~t Ol1 
oOBthU. oceui¥n at least to refer to any such a~r but my HoDourable frieDdil 
.on my right. liave provoked me to SI&Y so. 

Several BOI101ItIib1e Ibm...,.: Oh I 
lfawabllada. Llaquat Ali 101m: .l can assure them that the more the pro o a~ 

tiOD 'he greater will be my stand for the rights of the )lusliina and the other 
minorities. - , 

To you, Sir, I ofter on behalf of my party all good wishes in the d ~ge 
.of the onerous aud responsible duties on which you have entered IIoDd I wish 
to assure you that my party will be, as it has always been, anxious to co-operate 
with you in maintaining the privileges and the dignity of this Honourable 
House. 

1Ir. P. J. GrUlltbi (Assam: European): 1t is in no oODventional senSe that I 
.riiie on behalf of the European Group to ofter you our sincere and whole-hearted 
congratulations on your election to this grea; office to assure you of our unquali-
fied aad ungrudging support and tt> affirm our belief that you will gurde the 
affairs of this House with 'wisdom and impartiality. We in this Group oome 
from a country whose pride it is to have given birth to the Parliamentary tradi-
tion and we realise to the full that the President of this Honourable House, 8S 
is the csse with the Speaker of the House of Commons, is the focal point of 
that I'arliamentary tradition. It follows that in so far as We JDBintain your 
dignity we maintain our own, in so far as we ofter to you unquestioning 
obedience so far we teach the public at large to accept without question the 

'decisions of the Legislature. In every respecl--the more honour we give, to you, 
the Inore honour, we show to, the Legislature itself and the more firmly we 
establish the Parliamentary tradition in this country. It follows from these 
considerations that now that you, Sir, have been elected to your high office, __ 
you have become the representative not of a section or of a party but of the . 
whole House and you are therefore entitled to expect from every party and every 
individual of this House complete and unwavering support in the discharge of 
your duties. On behalf of this Group, I give JOU the fullest promise that that, 
support will be forthcoming and we, for our part, have no doubt· whatsoever 
that in return for that support from all parties, you will protect them all alike, 
impartially and without regard to their different shades of political opinion. 

My last word is this: It is our earnest hope that under your wise guidance 
the dignity of this House may be enhanced, that its powers may be extended 
and that before your term of office is finished this House, which is IlOW a 
subordinatb legislature, may be translated into a fully sovereign uod,Y. In the 
meantime it will be our aim to give you every assistance in the fulfilment of 
those difficult and respoIlsible duties which you have taken upon yourself. 

Ihharajkam&r Dr. Sir Vilaya ADanda (United Provinces: Landholders): 
I congratulate myself and the whole country on your occupying that Chair. 
Kay I say that India is greatly honoured. It is my earnest prayer that you 
will establish Indian traditions and Indian conventions and scrap all thOSe of 
the past. The rules made by a Government that does not represent the will 
of the people should and must be scrapped, In establishing new conventions 
and such other privileges, I pray tha.t you will not exclude the discussion of 
provinces where lIection OS has become obnoxious. I trust that we the un-
attached Members who are in the role of dhabi ka Kutta, will get as' good an 
innings from your hands a.s the other parties in this House. 

lIr. Prali4eD.t (The ono ra l~ Mr. G. V. Mavalankar): I do not propose to 
say many words. I really feel overwhelmed at the very kind woras that have 
been said about me and I do feel the weight of the expectations about me. I am 
thankful to the House for the great honour they "ave done me and for the confi-
dence they have reposea.in me. The burden cast on me is very heavy but I hope 
that I shall be able to. shoulder it ~ the co-operation and good wiil of all sides 
of the House. The nghts and prIvIleges of Members will always be my first, 
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on~e:n and I shall t~ ~  ~e t. to so conduct ~l  a8 to ~ta n the ~. 

tradltlOns of democratlC llbtltUtiOllS. I do not thmk I need say anythIng: 
further. Honourable Members, I thank you very heartily again. 

M ~  OF BUSINESS 
'!'he Honourable Sir Edward Benthall (Leader of the Houae): With your 

penllission Sir, I would like to make a. short statement about the business of 
the House next week. When the question of the food debate was considered' 
yesterday, some Honourable Members expressed the view that one day would 
not be sufficient for the discussion of Bretton WOQds. The discussioll on the 
Bretton Woods Agreement has been put down for Tuesday the 29th. In order' 
to meet that point of view, I am suggesting for t ~ considtlraijon of the Houl!.e 
that it might be possible to meet at 2-30 P.M. on Monday. following His Excellency 
the Governor General's address in the moming, and that the re~ton Woods· 
motion 'may be put down for the afternoon of the 28th and continued on the 29th. 
There would, of course, be an adjournment motion which has been adjourned' 
from today and which would be taken presWD'8bly at. 4 P.M. on the 28th. There-· 
fore there would be an hour and a half's discussion on Bretton wooas on Monday 
the 28th and it will be continued the next day. 

1If. Manu ,Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Does it leave enough time for proposing amendments °to the Bretton' 
Woods Resolution? 

Mr. President: The Honourable the Leader of the House must give time for' 
the amendments to be proposed. 

'!'he Honourable Sir BdWlld Benthall: As the discussion ""ill be carried on-
to the next day, I think that would give r.dequate time. . 

IIr. Pre8ldent: Is that arrangement acceptablf' to the Houae? As the' 
Ohehlum ,holiday, is being observed tomorrow. there will be no meeting of the 
Assembly tomorrow. I fix a meeting of the Assembly at 2-80 P.M. on 'Monday 
following t,he Governor General's address in the morning. 

The Honourable Sir Bdward Benthall: May I just be clear on one point. I 
undel'p.tood that when D!'. Chatt-erjee was in the Chair tJte adjournment motion 
would be taken on the next day of husiness. I am quite willing to have t'he 
adjournment motion on the 29th. 

1If .•. .A8af All (Delhi: General): We want the adjournment motion to be-
-postponed to the 29th. 

'!'he Honourable Sir EdWard Benthall: That is Ruitable to Government. 
Mr. President: I think it was made clear when the HonourBble Member's 

statement was made. The adjournment motion will be taken up on Tuesday 
the 29th instant at 4 P.M. 

" The Assembly then adjourned till Half ~ t TW(l of the Clock 'on Monday 
the 28th January, 1946. 
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